
OFFICE OF THE PRINCIPAL DISIRLCT & SESSIONS,J_UD_GE_(Hq§)_:DELHI

ORDER

In pursuance of . Delhi I-Iigh Court Order No. 38/DI-IC/Ga_z.-IlB/G-

7/VI.E.2(a)/2024 dated 25"‘ October, 2024, the work of criminal cases mentioned in

column No. 3 pending in the existing courts of Judicial Magistrates, First "Class (NI Act)

mentioned in column No 2 is hereby withdrawn and assigned to the newly created court

of Judicial Magistrate, First Class(NI Act)-07, Central District, Tis I-Iazari Court, Delhi

mentioned in column No. 4 for disposal in accordance with law with immediate effect.
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S.N0 Name of the transfernr Work Withdrawn Name of fll

lC°‘"‘t transferee Court
l ‘Ms.Ai-adliana, JMFC. NI i Serial no. l to 792 Ms. Deslma Goliclilia

5 Act-0]. Central District. 'l‘l lC, i ‘.lMFC(Nl Act-7) Central
u 1 I : - '—i 2 n a aDelhi Tom Cine‘ 3 District, THC, Dellii

i ‘ T tnl Cnses= 28

2 ‘ Ms. Nelia Goel, JMFC. Nl l
i Act-02. Central District. THC,
Delhi

Serial no. I to 24

73 to 172
750 to 849,

Serial no. 988 to I506
‘ Serial no. 4876 to 4900

Serial no. 50l2 to 5l ll
. Total Cases=868

Ln _ ___.
Serial no. 7 to 56

' i Total Cases: 4364 1

Serial no.
Serial no.

3 Sh. Aniibhav Bijalwan JMFC, ,
Nl Act-O3, Central District. ll-lC. serial no. 435 to 802 \
Delhi

‘ Serial no. 3766 to 3815
l Serial no. 4390 to 4439 i
Serial no. 4320 to 4329 7

i 6'7

Serial no. 1 to 500
Serial no. 3978 to 4027
Serial no .4202 to 4226

l Serial no. 4347 to 4496

Serial no. 5024 to 5069

4 ‘Sh. Abhay Choudliary JMFC, N1 I
‘Act-04. Central District. THC. ~
lDCllli

‘Fetal Ca§e.=:=71l

s lMs. Shreya Singh, JMFC, Nl Act-
OS. Central District. THC, Delhi

Serial no. I to 286
Serial no. 3582 to 3631
Serial no. 3896 to 4138
Tntal Cnse,s=51f.1

Serial no. 1 to 650

Serial no. 4387 to 4536 l
Serial no. 5042 to 5066

. ‘Total Ca§es=825

lSh. ilmii Rana. JMFC, NI 2' l
8 Act-O6, Central District. Tl-IC.

Delhi
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Ahlinad of the transfeior courts will send the case files/recordsfProceedings

immediately to the transferee Courts well before the next date of hearing fixed in the
matter and the lists of cases transferred are notified to the public at large within a period

of two weeks from the date of issuance of Order so as to avoid an inconvenience to the

public/litigants and lawyers. Q

Lil "lw
(San "1y Garg-I)

Principal Distrielfz Sessions Judge (HQS)
i Delhi

No. 61'” T 51‘5“l F.3(4)MM/Gaz./2024 Dt3ll1l,Dt1t6dlIll0 T ~.
Copy forwarded for information and necessary action to:-

l. The Registrar General, High Court of Delhi, New Delhi.
2. The Chief Judicial l\/lagistrate, Central District, Tis Hazari Court, Delhi.
3. The Officers concerned.
4. The Administrative Civil Judge, Central District, Tis Hazari Court, Delhi.
S. The Administrative Officer .Iudl., Filling Section and Administration Branch~I,ll

Ill, Tis I-lazari Court, Delhi.
6. The Reader to the Principal District & Sessions Judge(l-lQs), Central District ,Tis

Hazari Court, Delhi.
7. The Commissioner of Police I.P. Estate, New Delhi.
8. The Director, Directorate of Prosecution, Tis I-lazari Court, Delhi
9. The Se retaries of Delhi Bar Association, Delhi/New Delhi.
 b-Site Committee (English/I-Iindi) Tis Hazari, Delhi to notify the transfer

list on website immediately.
l1.The PRO, Tis I-lazari Court, Delhi.
l2.The Ahlmad of the concerned courts for immediate c in liance.

bi ii-M
Principal District & Sessions Judge (I-IQs)

Delhi


